209 /2<' to the Pension
problems, of .Retired
‘railway employees
that particular community can take it. Some sort of a @1d the pension department of the Finance
thing on sectional basis, i.e. by enlarging the areas of Mlmstry h?S _agamn thrown the ball in the
sectional holidays can keep people satisfied in aRe}llwa},’ Ministry's court. To say the least,
much better manner. But I do feel that we can have Fhls, attitude speaks of uttar callousness anq
discussions and immediately after the Prime indifference N f the Goverpment to _their
Minister comes back I will communicate her the problems. Thls. state of affairs hgs naturally
feelings of the House. created frustration among the pensioners. And
the Government should know that most of the

SHRI MANUBHATI PATEL (Gujarat): Sir,.. pensioners are facing a situation of destitution
’ because of the non-cha-lant attitude of the

DEPUTY CHAIRMAN: No, no, the matter is Government.
over. (Interruptions) There is little to say when the
leaders will be consulted. (Interruptions). Please do
not record.
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Therefore, I urge upon the Government to
examine their problems and redress them as
early as possible.

REFERENCE TO THE PENSION
PROBLEMS OF RETIRED RAILWAY
EMPLOYEES

SHRI SUKOMAL SEN (West Bengal): Sir. |
am mentioning an acute problem faced by the
employees in the Railway Ministry after their re-
tirement. The Railway Ministry says that the
pension cases will be dealt with in the Finance
Ministry and the Finance Ministry says that the
Railway Ministry will be dealing with the pension
case; of the railway employees. As a result, the
railway employees are suffering after super-
annuation, they are not getting pension.

Sir, a peculiar situation has arisen out of the
problems of railway employees retired under
SRPF. Sir. it is a matter of grave concern because
of the way their problems are being tossed around
from one Ministry to another without any solution.
The Home Ministry say, that the problems of
railway pensioners are to be dealt with by the
Railway Ministry and the Railway Ministry in turn
advised the All India Retired Railwaymen's
Federation that it was the Finance Ministry which
was competent to deal with their problems
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